
ORIGINAL APPLICATION NO: 305/2003.

t^hls/ the 14th day o f July 2003<

HON. MR. A.K. KISRA ^m'^®ER(A) 
HON. SMT. SHYAFA DOGRA MEi'@ER(J)

P .P . S rivastava  aged about 56 years# s/o Late S r i  S .P. 

Srivastava at present resid ing  at House No. 50, O ffic e rs  

Transit P lats, Po lice  Lines# Lucknow.

. . . .Applicant.

BY Advocate Sh ri S .P. Singh.

VERSUS

1, Union o f India through Secretary Horae# Governnent 

o f India# MHA# North Block New Delhi.

2, State o f  U.P. through Chief Secretary# Government o f  

U.P.# C iv il Secretariat# Vidhan Bhawan# Lucknox- .̂

3, P rin c ipa l Secretary Home# to U.P, Government# C iv il  

Secretariat# Lucknow.

. . . .  Respondents.

BY Advocate Sh ri G .s . S. Sikarwar# Respondent N o .l. 
None fo r  Respondent No. 2 & 3.

ORDER( ORAL)

BY A.K. MI.qRA KiEMBERCa ):

The r e l i e f  claimed in  th is  O.A. i s  against the



order o f suspension and prayer has been made that the

suspension order dated 18th December, 2002 be quashed, 

and the applicant be re in stated  in  serv ice .

2* Learned counsel fo r  the p artie s  have been heard.

3. During the course o f hearing i t  v/as brought to our 

notice that against the order o f  suspension dated 18th 

Eteceniber 2002, an appeal to the appellate authority was 

f i l e d  on 8th o f A p ril 2003, which is  s t i l l  pending,

4. Having heard the counsel fo r  the p artie s , we dispose 

o f th is O.A. with the d irection  that the appeal p re fe rred  

by the applicant against the order o f suspension be decided 

by the appellate  authority a fte r  taKing into account a l l  

the grounds ra ised  in  the appeal and by passing a reasoned 

and speaking order w ithin a period  o f  one month from the 

date o f  rece ip t o f th is  order* I t  i s  fu rther provided  

that the appellate authority sh a ll take a decision

o f  Rule-3 .-:of A l l  Ind ia  Services (D isc ip lin e  and Appeal) 

Rules, 1969* In case, the applicant has any grievance 

a fte r  the appeal i s  decided, he w i l l  be at l ib e r ty  to 

approach th is Tribunal again i f  so advised.

5* The O.A. i s  disposed o f as above without any order 

as to costs.
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LUCKNOW: DATED; 14*7*2003..


